IN|THE CENTRAL ADMI NISTRATIVE TRIBUNAL : HYDERABAP BENCH

AT HYDEREBBAD
ek

0.A. 718/97. ' Dt.of Decision : 10-07-97-
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M.Harinath : - .+ Applicant.

'VS

1. |The Development Ccmmiss&ioner,
Small Scale Industries;
Nirman Bhavan,New Delhi-11,

2. | The Directcr, S£ISI,
Balan,gsr,Hyderabad, .. Respordents,

Counsel for the applicant Mr.V,Jagapathi

Counsel for the respondents : Mr.V,Kajeswara Rao, A4ddl.CGSC,

CORAM: -

THE HON'BLE SHRI H.RAUENDRA PRASAD : MEMBER (ADMN.)E%?%

v
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.) Jt—>
j . Hﬂj
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CRDER

ORAL CRDER (PER HON'BLE SHRI H.RAJENDRA PRASAD : MEMBER (ABFN.)

%
Heard Mr.velu for Mr.V,Jagapathi, learned counsel for the

applicant, and Mr,V,Rajeswara Rao, learned counsel for the respondehts,

2. It is submitted by Mr.V,.Rajeswara Rao that the competent|
authority tc approve the appointment on ccmpasgsionate groundr%f; {
the Development Commissioner, Small Scale Industries, New Delhi
(R-1). It is further submitted that in the office of the Director]
S181, Hyderabed,é%t totsl of 6 such applicationif;ending of which|
the present applicant is s+ Sl.No.4. It is, however nct clear 1
whether the case of the applicant has been duly forvarded to R-1
for consideration/decision in the matter.
3. Under the circumstances it is cconsideéred just and
axpedient to direct the respondents to examine the case of the
épplicant in accordance with the relevant rules, arrive” at a
decision r,garding reQuesp for compassionate _ o appointment
and communicate the same to him within 45 days from to-day. In cage
the applicant is found eligible for appointment, and 1f his case
is approved but the ac.'ual appointment is likel§ to take scme time
far any reason, the applicant may be duly appraised of the same.

4 Thus, the CA is disposed of. No costs, ‘
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STJAI PARAMESHWAR) (H,RAJEN PRASAD) |

. MEMBER{JUDL. ) MEMBER (ADMN.) |

o ! |
/wgzgﬁg 10th_July,_1998. |
(Dictated in the CpenCourt) i
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Repify Rovediann.
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